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Threat by Indian Medical Counci] to
Derecognise Medical Colleges in
Maghya Pradesh

4489. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to gtate:

(a) whether it is fact that the
Indian Medical Council has threaten-
ed to derecognise the Medical Col-
leges in Madhya Pradesh who under
the State Government orders will
admit students with 20 per cent of
markg;

(b) whether Central Government
have been consulted before relaxa-
tion is given for admission to these
colleges; and

(¢) whethey Government feel that
lowering down of academic standards
will seriously affect the quality of
Doctorg that the college will turn up
and what precautions are being taken
to ensure that medical education in
the country is not allowed to fall
below a certain level?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NTHAR
RAJAN LASKAR): (a) to (c¢), From
Prese reports., it is learnt that the
Government of Madhya Pradesh
have decidedq that admissiong to
medical colleges be given to Sche-
duled Caste ang Scheduled Tribe
candidates without any restriction
regarding the minimum marks ob-
talned at the qualifying examinations
categories. A writ petition was filed
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by the M.P. State Branch ofthe
Indian Medical Association in the
Madhya Pradesh High Court Jabal-
pur, challenging the above decision
of the State Govt. It ig learnt from
press reportg that the High Court has
quashed the said orderg of the State
Govt. The Medical Council of India
as well ag the Govt, of India have
asked for the actual position regard-
ing these reports from the Govt. of-
Madhya Pradesh.
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Dakshin Railway Employees’ Union

4491. SHRI SAMAR MUKHER-
JEE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have re-
ceiveq a copy of representation dated
23rd October, 1980 from Dakshin
Railway Employees’ Union, Madras
regarding retrenchment of casual
labourers working under IOW/BR/
SPE. and

(b) what action hag been taken by
Govm-mne:nt"g;oe prevent retrenchment
arid for of these casual
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